
HARYANA VIDHAN SABHA
Bill No.30-HLA OF 2022

THE HARYANA RURAL DEVELOPMENT (AMENDMENT)
B[LL, 2022

A
BILL

further to amend the Hatyana Rural Development Act, 19B6.

Be it enacted by the Legislature of the State of Haryana in the Seventy-third
Year of the Repubiic of India as follows:-

1. (l) This Act may be called the Haryana Rural Developrnent ::'*:1:":i,
(Amendment) Act,2022.

Q) It shall be deemed to have come into force with effect from the
lstOctober,2022.

2. For sub-section (1) of section 5 of the Haryana Rural Development Arnendment of
Act. 1986, the following sub-section shall be substituted, namely:- section 5 of

Haryana Act 6

"(1) Subject to the rules made under thisAct, a fee shall be notified of I 986.

atarate, as may be fixed by the State Govemment, from time to time cn
the sale proceeds of agricultural produce bought or sold or brought ,,_.: I

forprocessinginthenotifiedmarketareaonthedealerforthepurposes' ; r' :

of this Act:

Provided that except in case ofagricultural produce brought for
processing-

(a) no fbe shall be leviable in respect of anytransaction inwhich
delivery of the agricultural produce bought or sold is not
actually made; and

(b) the fee shall be leviable on the dealer only in respect of a

transaction in which delivery is actually made.",
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STATEMENT OF OBJECTS AND REASONS

With a view to enable the State Government to levy HRD fee at a rate to be

notified by State Government from time to time on sale proceeds of agricultural
produce, bought or sold or brought forprocessing by any dealer in notified marked

area for which the amendment in sections 5 of the Haryana Rural Development
Act, 1986 is required. This progressive change will help in immediate
implementation of the orders of the Government in increasing or decreasing the
Haryana Rural Development Fee.

Hence this Bill.

DEVENDER SINGH BABLI,
Development & Panchayats Minister,

Haryana.

Chandigarh :

The 22nd December,2022
R.K. NANDAL,

Secretary.

N.B.* The above Bill was published in the Haryana Government Gazette
(Extraordinaly), dated the 22nd Decembet', 2022, under proviso to
Rule 128 of the Rules of Procedure and Conduct of Business in the

Haryana Legislative AssemblY.
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EXTRACT FROM THE HARYANA RURAL
DEVELOPMENT ACT, 1986

5) (l) With efTect from suctr date, as the State Government may by notification
appoint in this behalf, there shall be levied on the dealer for the purposes of this
Act, a fee on ad-valorern basis, at the rate of [two] per centum of the sale-proceeds
of agricultural produce bought or sold or brought for processing in the notified
market aLea :

Provided that except in case of agricultural produce brought for
processing-

(a) no fee shall be leviable in respect of any transaction in which
delivery of the agricultural produce bought or sold is not actually
made ; and

(b) the fee shall be leviable on the dealer only in respect of a

transaction in which delivery is actually made :

Provided f'urther that rate of fee on cotton till the 3 I st December,
2010 shall be one and half per centum

Provided further that rate of f'ee on cotton with effect from
1st November, 201 I shall be 0.8 per centum

Provided further that rate of fee on potato during the period from
22nd December,2Oll to 31st March,..2012 shali be 1 per centum

Provided further that with effect from J st September,2012, the
rate of fee on vegetable and fiuits only, as mentioned in Schedule
under clause (b) of rule 2 of the Haryana Rural Development Rules,
1987, shall be one per centum

Provided funher that frorn the date of notification of the Flaryana
Rural Development (Amendment) Act,2Ol4, no fee shall be charged
on vegetables and fnrits as mentioned in Schedule under clause (b) of
rule 2 of the Haryana Rural Development Rules, 1987.

I 0068-H.V.S.-H.G.P., Pkl.

IMPOSITION
AND
COLLECTION
OF FEE
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(2) q6 sem ca-qq{, zozz t Er{.EarT lRrrsil u.tI-rTl I

2. -dftrrrrT ilfirr ft-mT-s ottsftqq reao si en"-qr s at w-em (r) d rgao d cftn"r
{at1q q{, ffifua Bs-ETm gfr{arTfu,r +1\{K"ft, sadq,- oil}fr-qq o +i

"(r) gfl 3TBB-'qq d erefrq eqN W M d elsrletrc, $1 ffiI
oTtsftqq d q-r,hil-d d ftq q-flfl'S w eilkqF"ro q-S etd tir{ftfr
.T-$ qT i-ff .r{ qr rs{{+-iq d frq or{ q-{ q& av-w d fumu 1e
.rs ktq, Q-ifi Eq w srfsqlaf, -fr rrK"ft, C .1'q rl-qtF,c EI{T,

qqq-TfFrs q{, ftqd off vry,
qrg c€{triq d fu on 'r$ qfr wv d qiqeil d 3i11s-{r,-

(.n) fufr t-0 di tq d i{qrT.\, ffi sfi-e .TS q ilfr .r{
qft sro at qrc+q q E$rfr r-3r ht qlfr, si-g ,fr qts
v{,rE"ftq r-dl tlfr; aic
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t, Sls d-q-f, e-q-dt-ft w s-qi:-aut"o *,ft :
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€-s qftcro e)-fr :

qrg q6 sis fu qsrq qcr{q{, zorr t ows qq ci-s sfi q{
o.e cRttr ffi :

q{q q6 oN Ib zz f{rrq-q, zorr t er qrd zorz n-o ot
3i-sB d dqn elrqq-s fis 4t qi \-o vftsm S'ft,

v.{d q6 3N fu q'Qrq'R{f,rq{, zorz t, dq-d r+Bf,qi f,QrT rr-f,

qi aRqTqr fifiq fu+-rq{ ftqq, rgsz ?i frqT z d sos (q) d
etft erffi t qerT sFtd B, .rs ktq'ot qr q-o c-ftcrf, Et*fi :

c{g 16 oi-i fu 6Rqr"[ mnq frortr Ficiq-fl s1ffiqq 2e1a

at GTfuqq-iT at ftfu t, ERqrw ilqrr frorfl ftqq, rgsz d ftqq
z d ew (u) d etftc ergq-fr ti qalt-qFtf,. i{kqi nen .n-o\ w ot$
fr qiq qqrfu'd r€rq,t qnrfr;"
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